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SHRI Y. B. CHAVAN : We can certainly 
bring it to the notice of the banks. 

SHRI HAMID ALI SCHAMNAD : As far as 
assistance rendered to village industries is 
concerned, each nationalised bank has got a 
different policy for advancing facility. Will the 
Government be pleased to have a uniform 
policy for all nationalised banks in extending 
credit facilities? For example, Syndicate Bank, 
Canara Bank and other banks have got their 
own whims and fancies. Will the Govcrment 
have a uniform policy for all the nationalised 
banks? 

SHRI Y. B. CHAVAN : As fer the policy 
matters are concerned, certainly there is a 
uniform policy. But sometime, banks have got 
their own procedures or matters of working. I 
do not think one can try for that sort of 
uniformity in these matters. 

SHRI LOKANATH MISRA : Since the 
same policy of credit woithiness in case of 
loans and advances of money from the banks 
continues, may I know what has been the 
particular departure in the nature of the 
directives given to the nationalised banks by 
the Government from what existed before the 
nationalisation ? What is the particular nature 
of departure in the nature of directives issued 
now and how does it differ from what existed 
prior to nationalisation ? A small man is not 
getting the loan ; the village industries are not 
getting the benefit. So the same  thing  
continues.    How does it differ ? 

SHRI Y. B. CHAVAN : The difference is 
that the policy is not to insist on securities or 
surety against properties but it more depends 
on viability of the economic proposition. There 
is nothing wrong about it. 

SHRI LOKANATH MISRA : How does it 
differ ? 

SHRI Y. B. CHAVAN : Formerly, it insisted 
more on credit worthiness or personal credit 
worthiness in the sense of security of property 
that he owns or anybody coming forward to 
stand surety if he does not own property.    
That emphasis is changed.       

MR. DEPUTY CHAIRMAN : Question 
Hour is over. 

WRITTEN ANSWERS TO  QUESTIONS 
t Working of Multinational Corporations 

•241.  SHRI BIPINPAL DAS : 

SHRI SARDAR AMJAD ALI : 

SHRIMATI MAIMOONA 
SULTAN: 

Dr. V. A. SEYID MUHAMMAD : 
SHRI KAMALNATH J HA : 

Will the Minister of FINANCE be pleased 
to state : 

(a) the number of multinational corpora-
tions functioning at present in the country ; 

(b) the amount remitted abroad by these 
units during the last three years in the form of 
profits   and   dividends,   year-wise ;   and 

(c) the amount of foreign exchange earned 
by India during this period, year-wise as a 
result of the operations of these Corporations ? 

THE MINISTER OF FINANCE (SHRI Y. 
15. CHAVAN) : (a) A number of foreign 
companies have in the past established 
brandies or subsidiaries in India. Since the 
extent of their activities outside India is not 
known, it is not possible to say how many of 
them would be classified as "multinational cor-
porations" in the strict sense. Broadly 
speaking, however, most of them may be 
termed multinational corporations in the sense 
that they operate in two or more countries. 

According to the list compiled by the 
Department of Company Affairs there were 
217 Indian subsidiaries of foreign companies 
and 533 branches of foreign companies operat-
ing in India as on 31-3-1971 and 31-3-1972 
respectively. 

(b) Latest information available is upto 
1971-72. Two statements giving the informa-
tion about remitfances by (i) Branches of 
foreipn companies, and fill Indian subsidiaries 

t Transferred from the 1st August, 1974. 
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of foreign companies were laid on the Table of 
the Rajya Sabha on the 28th August. 1973 in   
reply   to   Unstarred   Question   No.   1201. 

(c) The figures of foreign exchange earned 
as a result of operations of these companies 
are not available. 

Reinvestment of Rupee Profits by Foreign 
Companies in India 

*469. SHRI JAGJIT SINGH ANAND : 
SHRI BHOLA PRASAD : SHRI 
BHUPESH GUPTA : SHRI SANAT 
KUMAR RAHA : SHRI L. 
MAHAPATRO : 

Will the Minister of FINANCE be pleased 
to state : 

(a) whether the reinvested rupee profits as 
well as the revalued assets in rupees of the 
foreign companies are being treated as invest-
ments in foreign currency and also treated as 
India's liabilities; 

(b) whether Government have made any 
estimate of the increased liabilities so created; 

(c) whether the foreign companies and their 
branches are issuing bonus shares; 

(d) whether it is a fact that remittances by 
foreign companies and their branches have 
lately increased;  and 

(e) what is the total remittance made by the 
branches of foreign companies in India during 
the last three years and the amount of ;ax paid 
on the same during this period, compared to 
the preceding three years? 

THE MINISTER OF FINANCE SHRI. Y. 
B. CHAVAN) : (a) and (b) The Reserve Bank 
of India treats, for the purpose of estimation of 
long term foreign liabilities the proportionate 
share of the reinvested profit? (retained 
earnings) by Foreign Controlled Rupee 
Companies and the valuation changes recorded 
by both foreign branches and Foreign 
Controlled Rupee Companies as a part of 
foreign investment in India. 

(c) Foreign Controlled Rupee Companies 
like other Indian companies are permitted to 
issue bonus shares from the Reserves created 
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out of genuine profits and share premium ived 
in cash, after obtaining the consent 

under the Capital Issues Control Act,   1947. 
The branches of foreign companies are not 

litted to issue bonus shares. 

(d) The remittance of profits and dividends 
by branches of foreign companies and Foreign 
Controlled Rupee Companies during 1971-72 
was Rs. 43.7 crores as against Rs. 51.8 crores 
in the previous year. The remittance during the 
period Apiil to December, 1972 was Rs. 37.4 
crores as against Rs. 33.8 crores in the 
corresponding period in the previous yeai 
(April to December, 1971). 

(e) Remittance-, of profits by branches of 
foreign companies during the,years 1969-70, 
1970-71 and 1971-72 weie as under :— 

{Rs. i 

 
The amount of income tax etc. paid by these 

branches during the three years is not 
available. The current rate of income tax 
(inclusive of the surcharge) payable by bran-
ebei of foreign companies on their Indian 
income is 73.5 per cent. 

Realisation of debt amount from Pakistan 

*470. SHRIMATI   MAIMOONA     SUL-
TAN : 

SHRIMATI PRATIBHA SINGH : 

SHRI GANESH LAL MALI : 

Will the Minister of FINANCE be pleased to 
refer to the answer to Unstarred Question 1028 
given in the Rajya Sabha on the 19th March, 
1974 and state : 

(a) the details of the efforts made by 
Government to realise the repayment of debt 
and interest thereon from Pakistan; 

(b) what are the details of further efforts 
which are being made or are proposed to be 
made in that direction; and 

(c) whether this debt would become time 
barred if not recovered by a certain date, if so, 
when? 


